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PANCHAYATI RAJ DEPARTMENT
NOTIFICATION
Shimla-09, the 1st August, 2025

No. PCH-HA (1)4/2024-13995-17895.—Whereas, it has been considered necessary to
frame Model bye-laws to prescribe provisions to regulate the activities of the rural street vendor
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and local markets in the rural areas of Himachal Pradesh, enabling the Gram Panchayat to perform
the functions entrusted to it under entry (18) of Schedule —I of section 11(1) of the Himachal
Pradesh Panchayati Raj Act, 1994;

Therefore, in exercise of the powers conferred by section 188 of the Himachal Pradesh
Panchayati Raj Act, 1994 (Act No. 4 of 1994), the Governor Himachal Pradesh, proposes to make
the following Model bye-laws to regulate the activities of rural street vendor and local markets in
rural areas of Himachal Pradesh and the same are hereby published in the Rajptra, Himachal
Pradesh, for the information of the general public likely to be affected thereby.

If any person, likely to be affected by these Model bye-laws has any objection(s) or
suggestion(s) to make with regard to these bye-laws, he/she may send the written objection(s) or
suggestion(s) to the Director Panchayati Raj, Himachal Pradesh, SDA Complex, Kasumpti,
Shimla-171009, within a period of thirty days from the date of publication of the said bye-laws in
the Rajpatra, (e-Gazette) Himachal Pradesh ;

The objection(s) or suggestion(s), if any, received within the stipulated period shall be
considered by the Government of Himachal Pradesh, before finalizing the proposed draft Model
Bye-laws, namely :(—

CHAPTER1 : PRELIMINARY

1. Short title and extent.—(1) These bye-laws may be called the Himachal Pradesh
Rural Street Vendors Model bye-laws, 2025.—

(a) It shall extend to the entire rural area within the administrative boundaries of the Gram
Panchayats in Himachal Pradesh.

(b) It shall come into force from the date of its adoption and publication by the Gram
Panchayat.

2. Definitions.—In these Model bye-laws, unless the context otherwise requires,—
(a) ‘““appropriate Government” means the Government of Himachal Pradesh.

(b) “mobile vendor” means the street vendor who carries out the vending activities, in
designated area, by moving from one place to another place, vending the goods and
services and this includes, the vendors carrying out their vending activities through
mobile vehicles, mechanical and non-mechanical means of transport;

(c) ‘“‘rural street vendor” means the vendor who carries out vending activities, in rural area
of Himachal Pradesh and it includes ‘“Mobile Vendor”, “Stationary Vendor” and
“Street Vendor”;

(d) “natural market” means a market where sellers and buyers have traditionally
congregated for the sale and purchase of products or services and which has been
notified by the Gram Panchayat as such;

(e) “stationary vendor” means the street vendor who carries out vending activities on
regular basis, at a specific location from a temporary built up structure. It includes the
license holder, parents, spouse and children of the license holder who are above the age
of 18 years or such age as may be prescribed by the appropriate Government; and
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(f) “vending zone” means an area or a place or a location designated as such by the Gram
Panchayat, for the specific use by street vendors for street vending and shall include
any area in public park, waiting area for public or any such place, considered suitable
for vending activities and providing services to the general public.

CHAPTER II : REGULATION OF STREET VENDING

3.  The Gram Panchayat, by resolution, passed in its general or special meeting, shall
declare such area(s) as vending zone(s), which have reasonably goodfootfall & wherein, space is
also available, in form “A” appended with these Model bye-laws. Vending zone shall not to be
allowed on footpath, so as to facilitate free movement of general public. Gram Panchayat shall
enclose exact drawing of the vending zone with the declaration and provide the space of minimum
of 4x4 ft dimensions for each rural street vendor in the vending zone.

4. The Gram Panchayat, by resolution, passed in its general or special meeting, shall
declare “natural market(s)” specifying the marketplace(s), where sellers and buyers have
traditionally congregated for the sale and purchase of products or services. These natural markets
shall also be considered for declaring as vending zones by the Gram Panchayat.

5. Every person, who has completed the age of eighteen years or such age as may be
prescribed by the appropriate Government, and wishes to carrying out rural vending activities, in
the rural area shall apply, for license, to the concerned Gram Panchayat, on the form “B”, appended
to these Model bye-laws and shall also deposit one time license/registration fee, at such rate as
may be fixed by the Director (Rural Dev. and Panchayati Raj) from time to time. The preference
shall be given to the bonafide resident of Himachal Pradesh, while issuing the license. The Gram
Panchayat shall record the details in the register of rural vendors to be maintained by the Gram
Panchayat in form “C”.

6. (1) On receipt of the application, the Gram Panchayat shall forward the application for
police verification and upon receipt of police verification report, consider the application and take
appropriate decision thereon. Every rural street vendor, as decided by Gram Panchayat, shall be
issued a vending license, in form “D” appended to these Model bye-laws, for Stationary and
Mobile Vendor, as the case may be, by Gram Panchayat, subject to such terms and conditions,
specified in the said license. It shall be mandatory for the rural street vendor to keep this license, in
his/her possession, while carrying out the vending activities and he shall be liable to produce the
same to the general public, authorities of the State Government and the Gram Panchayats as and
when so required.

(2) In case, a person requires rural street vendor license in respect of more than one Gram
Panchayat, he shall apply to the Block Development Officer in Form “B-I”, who shall, after police

verification and receipt of requisite fees, grant license in Form “D-I”.

7. (1) The vending license shall be issued under any of the following categories,
namely: —

(a) a stationary vendor; or
(b) amobile vendor;

(2) The vending license, issued for the categories specified in clause (1) shall specify the
vending zone (s), where the street vendor shall carry on his vending activities, the days and timings



4422 519, feHrereT USel, 04 SR, 2025 /13 STdUT, 1947

for carrying out such vending activities and the conditions and restrictions, subject to which he/she
shall carry on such vending activities. The license for vending eatables will be issued, on the
production of Food Safety and Standard Authority of India (FSSAI) license.

8. The number of licenses shall be restricted to a maximum number arrived at by
calculating the 2.5% of the population of concerned Gram Panchayat. For issuing vending license
to a rural street vendor, preference will be given to those persons who are bonafide residents of
Himachal Pradesh and the persons, who are already carrying out the vending activities in the Gram
Panchayat area.

9. Every rural vendor, who has been issued the vending license, shall pay such vending
fees, as may be fixed by Director, Rural Dev. & Panchayati Raj, from time to time.

10. (1) Every vending license shall be valid for the period of one year, from the date of
issue.

(2) Every vending license, after its expiry, can be renewed after one year, on payment of
such fees, as may be decided by Director, Rural Dev. & Panchayati Raj from time to time.
Renewal shall be done by the Panchayat Secretary, without taking fresh approval from Gram
Panchayat, unless any wrongful activity on the part of such license holder has come into his notice.
In the latter case, the matter will be submitted for the decision of the Gram Panchayat.

11. Where a rural street vendor, who has been issued a vending license under these Model
bye-laws, commits breach of any of the conditions thereof or where the Gram Panchayat is satisfied
that such vending license has been secured by the rural street vendor, through misrepresentation or
fraud, the Gram Panchayat may, cancel the vending license or suspend for such period as it deems
fit:

Provided that no such cancellation or suspension shall be made by the Gram Panchayat, unless an
opportunity of hearing has been provided to the street vendor.

12. (1) If the rural vendor fails to vacate the place specified in the vending license, after
the lapse of the period specified the vending license and the Gram Panchayat deems it necessary, it
may seize the goods of such rural street vendor:

Provided that where any such seizure is carried out, a list of goods, so seized, shall be prepared, as
specified in the scheme, and a copy thereof, duly signed by the person authorized to seize the
goods, shall be issued to the rural street vendor concerned.

(2) The street vendor, owning the goods which have been seized under sub-section (1)
may, reclaim his goods, in such manner, and after paying such penalty, as may be specified by the
Director, Rural Development & Panchayati Ra;:

Provided that in case of non-perishable goods, the Gram Panchayat shall release the goods, within
two working days of the claim being made by the rural street vendor, and in case of perishable
goods, the Gram Panchayat shall release the goods on the same day on which claimhas been made
by the street vendor.

CHAPTER III : DISPUTE REDRESSAL MECHANISM

13. Every rural street vendor, who has a grievance or dispute, may make an application in
writing to the Sub-Divisional Officer (Civil) concerned. The application shall be on plain paper and
shall have the description of the matter of the grievance or dispute and shall contain the signatures
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or thumb impression of the applicant. On receipt of grievance or dispute, the Sub-Divisional
Officer (Civil) shall, after verification and enquiry as may be deemed necessary, take steps for
expeditious redressal of such grievance or resolution of such dispute, within 15 days of the receipt
of the application for redressal or resolution of grievance or dispute.

14. In case the government departments, institutions, have any dispute or objections to the
actions or the orders of the Gram Panchayat under these Model bye-laws, they may raise the
objection/dispute to the Sub-Divisional Officer (Civil) of the area concerned who shall decide the
matter expeditiously.

CHAPTERIYV : PENALTY
15. If any Rural Street vendor;
(a) indulges in vending activities without the vending license;
(b) contravenes the terms of vending license; or

(c) contravenes any other terms and conditions specified for the purpose of regulating
rural street vending under these Model bye-laws, he shall be liable to be imposed a
penalty by the Gram Panchayat which may extend to one thousand rupees, and if the
breach is a continuing breach, with further penalty, which may extend to ten rupees for
every day after the first day, during which the breach continues:

Provided that recurring penalty shall not exceed the sum of five thousand rupees. The
penalty, if not paid, shall be recovered as arrears of land revenue.

CHAPTER V : MONITORING

16. The Block Development Officer of the area concerned, shall be responsible for the
implementation of these Model bye-laws, in his jurisdiction and shall also keep up to date record
having the Gram Panchayat wise details of the number of rural vendors in his jurisdiction. He shall
review the compliance of these Model bye-laws, with the Gram Panchayats regularly. Deputy
Commissioner at District level shall also review the compliance of these Model bye-laws from time
to time.

CHAPTER VI : POWERS TO REMOVE DIFFICULTIES
17.  If any difficulty arises in the interpretation or implementation of these Model bye-
laws, the matter may be referred to the State Government for clarification/guidance, who shall be
competent to remove such difficulty or issue necessary clarifications/guidelines.

By order,

Sd/-
Secretary (Panchayati Raj).
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FORM “A”

Office of the Gram Panchayat ...........ccccccoevvvrirennnn.
Development Block................... District................ Himachal Pradesh
Declaration of vending zones
In accordance with the provisions of bye-laws of the Himachal Pradesh Rural Street
Vendors Model bye-laws, 2025, and the resolution number ............... , passed in the meeting of

Gram Panchayat held on................ , the following vending zones are hereby declared:—

Total number of vending zones:

SI. No of | Name of | Location of the vending | Approximate | Total Approximate

the the zone (indicating natural | area of the | No. of | average area of
vending | vending | boundaries as  roads, | vending zone | vendors | each vend
zone zone paths, lanes, streets, rivers,

streams, canals, drains,
forest area, house No.,
ridges or such other
landmarks which shall
easily be distinguished):

Secretary,

Gram Panchayat... ...

FORM “B”

Application for Rural Street Vendor License

To Suffix your photograph here
The Pradhan,
Gram Panchayat ........... ,
Development Block............. , District............ , Himachal Pradesh.

Subject: Request for Rural Street Vendor License.
Madam/Sir,

I wish to obtain a Rural Street vendor license for carrying out activities in your gram
Panchayat. My personal details/ other information are as follows:—
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1. Name of the applicant :

2. Father/Husband name :

3. Permanent address:

4.  Address for correspondence, if any :

5.  Mobile number :

6. Age on the date of application :

7. Aadhar number and Voter ID Card No. (self-attested copy to be enclosed):
8.  Copy of Bonafide resident proof attached: Yes/No

Type of street vendor: (please tick the relevant option)

e  Stationary
e  Mobile

Type of goods /services to be sold/ provided:

Detail of the family members who may carry out the activities in the absence of the
applicant (in case of stationary street vendor) :

| SI. No. | Name ‘ Age | Relation with the applicant |

1. SL. No. of the vending zone and name thereof:

2. In case of the Mobile Vendor, tentative duration of the stay in Gram Panchayat Area
for vending activities:

Start (Date):
Ending (Date):

Date of application:

I hereby submit the application and request you to grant me the rural vending license.

Two copies of passport size photographs are attached.

Signature /thumb impression of the applicant.
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FORM “B-1”

Application for Rural Street Vendor License (Mobile)
for Multiple Gram Panchayats

Suffix your photograph here

To
The Block Development Officer,
Development Block ................. ,
District............ , Himachal Pradesh.
Subject:  Request for Rural Street Vendor License.
Madam/Sir,

I wish to obtain a Rural Street vendor license for carrying out activities in the following
Gram Panchayats of Development Block..................... My personal details/ other information
are as follows:

Name of the applicant :

Father/Husband name :

Permanent address:

Address for correspondence, if any:

Mobile number:

Age on the date of application :

Aadhar number and Voter ID Card No. (self-attested copy to be enclosed):
Copy of bonafide resident proof attached:  Yes/No

Name of the Gram Panchayats : 1.

XN R DD =

2.
3.
4.
Type of street vendor: (please tick the relevant option)

e  Mobile / Multi Panchayat

Type of goods /services to be sold/ provided:

Detail of the family members who may carry out the activities in the absence of the
applicant (in case of stationary street vendor) :

| SI. No. | Name ‘ Age | Relation with the applicant

10. Sl No. of the vending zone and name thereof:
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Start (Date):

Ending (Date):

Date of application:

In case of the Mobile Vendor, tentative duration of the stay in Gram Panchayat Area
for vending activities:

I hereby submit the application and request you to grant me the rural vending license.

Two copies of passport size photographs are attached.

Signature /thumb impression of the applicant.

Form “C”

Form of register of Rural Street Vendors

S1. No. Name Father/ | Permanent | Mobile Age Aadhar Date of Date of Details of
Husband address | number number Applica- | consider- goods and
of the tion ation services to be
applicant provided/
sold
1 2 3 4 5 6 7 8 9 10
Whether | Ifnot Date of Valid Valid | Regist- | Vending Date of Annual Remarks, if
License | issued | Issue of from up to ration Fee per renewal, renewal any
issued or | reason | license fee/ month/ if any fee
not s License | Annual renewed
there- fee up to
fore (one
time)
11 12 13 14 15 16 17 18 19 20
Space for -
affixing Signature.
photograph
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Form “D”

Rural Street Vending License for (Stationary/ Mobile) vendors
License no. (e.g. 001/2024):

Detail of the license: Sl. No. of the vending zone / name of vending zone/ description/vend
No. (e.g. 2/Jubbar/ below kali mata mandi shali/4) (Applicable for Stationary Vendor).

Area of operation: (e.g. Whole of the Gram Panchayat or ward No. 4 only) (Applicable for
Mobile Vendor).

Rural Street Vending License for Stationery/Mobile Vendor is hereby issued as per the
following details :

Name of the license holder :

Father/Husband name :

Permanent address :

Address for correspondence, if any :

Mobile number :

Age on the date of application :

Aadhar number :

Type of goods /services to be sold/provided :

S1. No. of the vend : (Applicable for Stationary Vendor)

0. Area (in sq. mtr) of vend : (Applicable for Stationary Vendor)

e e A il e

Date of Issue.......
Validity Up to.......

Signatures of Pradhan and Secretary with Seal.

Form “D-1”
Rural Street Vending License for (Mobile) vendors
License No. (e.g. 001/2024) :
Detail of the license :
Area of operation : (e.g. Whole of the Gram Panchayat(s)

Rural Street Vending License for Stationery/Mobile Vendor is hereby issued as per the
following details :

Name of the license holder :
Father/Husband name :

Permanent address :

Address for correspondence if any :

b
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Mobile number :

Age on the date of application :

Aadhar number :

Type of goods /services to be sold/provided :
Name of the Gram Panchayats: 1.

e i

2.
3.
4.
Date of Issue.......
Validity Up to.......
Signatures of Block Development Officer with Seal.
Renewal of license
Renewal date:
Validity up to:
Signatures of Pradhan and Secretary with Seal.

Terms & Conditions:

1. The Licensee shall comply with all the Model bye-laws and regulations of the Gram
Panchayat.

2. The Licensee shall maintain cleanliness and hygiene at the vending location.
3. The Licensee shall not obstruct the movement of Pedestrians and vehicles.

4. The Licensee shall pay the license fees and renew the license as required.

FOOD, CIVIL SUPPLIES & CONSUMER AFFAIRS DEPARTMENT
HIMACHAL PRADESH DISTRICT BILASPUR

NOTIFICATION
Dated the 28th July, 2025

Endst. No.1/661336/2025.—In exercise of the Power conferred upon me under Clause
3(1)(e) of the Himachal Pradesh Hoarding and Profiteering Prevention Order, 1977, I, Rahul
Kumar 1.A.S., District Magistrate, Bilaspur District Bilaspur (H.P.) do hereby order that the rate
fixed vide Notification No. 1/640516/2025, dated 26 June, 2025 shall remain in force for a further
period of two months.

Sd/-

(RAHUL KUMAR, 1AS),

District Magistrate,

Bilaspur, District Bilaspur (H.P.).
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OFFICE OF THE DISTRICT MAGISTRATE, BILASPUR, DISTRICT BILASPUR

NOTIFICATION
Dated the 28th July, 2025

Endst. No. 1/661332/2025.—In exercise of the Power conferred upon me under Clause
3(I)(e) of the Himachal Pradesh Hoarding and Profiteering Prevention Order, 1977, I, Rahul
Kumar, 1.A.S., District Magistrate, Bilaspur District Bilaspur (H.P.) do hereby order that the margin
fixed vide Notification No. 1/640507/2025, dated 26 June, 2025 shall remain in force for a further
period of two months.

Sd/-

(RAHUL KUMAR, 1AS),

District Magistrate,

Bilaspur, District Bilaspur (H.P.).

In the Court of Sh. Rajender Kumar Gautam, Sub-Divisional Magistrate, Barsar, District
Hamirpur (H.P.) Exercising the Powers of Marriage Officer under Special
Marriage Act, 1954

In the matter of :

1.  Mr. Sanjay Kumar age 36 years s/o Late Sh. Ram Chand, r/o Village Ghori Tikker,
P.O. Kulhera, Tehsil Dhatwal at Bijhari, District Hamirpur (H.P.).

2. Ms. Nirmla Devi age 39 years d/o Sh. Dharam Pal, r/o Village Kararch Dadhwan,
Tehsil Sarkaghat, District Mandi, H.P. .. Applicants.

Versus
General Public

Subject.— Notice of Marriage

Mr. Sanjay Kumar & Ms. Nirmla Devi have filed an application under section 15 of the
Special Marriage Act, 1954 alongwith supporting documents in the court of undersigned in which
they have stated that the solemnized their marriage on dated 07-07-2025 as per Hindu rites and
customs at Santoshi Mata Mandir Dugwar, Tehsil Dhatwal at Bijhari, Distt. Hamirpur, H.P.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding their intention, may file his/her objections personally or in writing
before this court on or before 25-08-2025. In case no objection is received by 25-08-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.
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Issued under my hand and seal of the court on 24-07-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).
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In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Vinod s/o Khem Chand, r/o Village Jijwin, P.O. Jijwin, Tehsil Bhoranj, District Hamirpur
(H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Vinod s/o Khem Chand, r/o Village Jijwin, P.O. Jijwin, Tehsil Bhoranj, District
Hamirpur (H.P.) has moved an application before the undersigned under section 13(3) of Birth &
Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003
alongwith affidavits and other relevant documents for entering date of birth i.e. 08-10-1988 which
could not be registered in record of Gram Panchayat Badhani.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Vinod s/o Khem Chand, r/o
Village Jijwin, P.O. Jijwin may submit their objections in writing or appear in person in this court
on or before 24-08-2025 at 10.00 A.M., failing which no objection will be entertained after expiry of
date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).
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In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Roshani Devi d/o Munshi Ram, r/o Village Sapluhi, P.O. Nagrota Gazian, Tehsil Bhoranj,
District Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Roshani Devi d/o Munshi Ram, r/o Village Sapluhi, P.O. Nagrota Gazian, Tehsil
Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering date of birth.
28-11-1944 which could not be registered in record of Gram Panchayat Dhirar.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Roshani Devi d/o Munshi
Ram, r/o Village Sapluhi, P.O. Nagrota Gazian of may submit their objections in writing or appear
in person in this court on or before 24-08-2025 at 10.00 A.M., failing which no objection will be
entertained after expiry of date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Manju Devi d/o Joginder Singh, r/o Village Ladrour, P.O. Ladrour, Tehsil Bhoranj, District
Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Manju Devi d/o Joginder Singh, r/o Village Ladrour, P.O. Ladrour, Tehsil
Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration
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Rules, 2003 alongwith affidavits and other relevant documents for entering date of birth
08-10-1988 which could not be registered in record of Gram Panchayat Jharlog.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Manju Devi d/o Joginder
Singh, r/o Village Ladrour, P.O. Ladrour of may submit their objections in writing or appear in
person in this court on or before 30-07-2025 at 10.00 A.M., failing which no objection will be
entertained after expiry of date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Sh. Vikas Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Suraj Singh aged 30 years s/o Sh. Trilok Chand, r/o Village & P.O. Tihra, Tehsil
Sujanpur, District Hamirpur (H.P.).

2. Neha Yadav aged 20 years d/o Sh. Phool Chand Yadav, Harola Sec. 5, Noida, District
Goutam Budha Nagar 201301 (U.P.)

Versus

The General Public

Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Suraj Singh aged 30 years s/o Sh. Trilok Chand, r/o Village & P.O. Tihra, Tehsil Sujanpur,
District Hamirpur (H.P.) and Neha Yadav aged 20 years d/o Sh. Phool Chand Yadav, Harola Sec.
5, Noida, District Goutam Budha Nagar 201301 (U.P.) have filed an application alongwith
affidavits/declarations' in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their
marriage ceremony on 20-07-2025 at Murli Manohar Mandir, Sujanpur, District Hamirpur, H.P. as
per Hindu Rites and Customs and they are living together as husband and wife since then. Hence
their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before
this court on or before 02-09-2025. After that no objections will be entertained and marriage will be
registered accordingly.
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Issued today on 25-07-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

g SIQTAd HEMId IMYd ([TO1) Td dEviIelaR S_NT, JEviid SR,

Rt wivreT (R0 Wo)
gt |o : / TEH/2025 TR TTRIeT : 08—05—2025
g arell Gl Gul HAR, Fardl g 9 S[hER HIoe, dgdld gaRl, [Tl Bl
(fRowo) g |
CRIE]
SIEACET gt |

T — ol T—ua qra | ORI I[ORG AW |

SWIFd FFe 9W ORI IR JAQTeAd ol Hed dAsdl ygd &l vd dediiaar
s H faReE 21 S e § withar g9 aren g @9 GAR, R a9 SteER
PIeTTe, dedld gaRI, ST diTsl (fBodo) o1 M RIolRa Heldl dIove H gol drell Al gra
AR ol © Sdich UIRIAT BT A ATl Il 2 O WiShT gt arell o g9 gof a1l U
2MTe] T g1 GRYT HAR PRI ATsd! o |

31 AIATERYT BT 59 JA JATG! gRT Giud f&ar or & & 59 79 3o & ar A
Ife fHd B SR/ TaRIST & dl 98 19—08—2025 Dl IRATld / dbTeld= 3TeTeld 8ol | U BIhN
3T IR/ YAl YT &R Fahell B, AT BIs Soik /TR UL 7 BN B JRA H THaRw]
FHIRIATE I H S SR A O B & e UIRA HR AU AIGT |

M1 fedip 19—07—2025 BT BN BEIER T HIBY 3ISTod dfed SN fhar 17|

HIeR | BEATENRT / —
TETID Y (T9¥d) T dedlelar,
g1, Rt st (fRo wo) |

§ IIQTAd eI MY (To74) U9 TeNIaR, SRl Jedld S,
et st (R0 Wo)

g Ho : / TEH/2025 TRRT TIRIST : 22—08—2024

3 3 UHTe Y3 AMd aw<, Maril Mia 9 SHER 3/YR, dedld SRl el Hisl
(f2omo) oTeft |
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I ST © et |

T —ureiaT—uz qraa | ORI ’TORG AW |

SWIFd FFel 9W ORI IR JAQTAd ol Aed dAsdl ygd &l vd dediaar
SRRT ¥ AR 2| S faa d uredl s ol uerr g3 A @, A a9 e
g_YR, dgdld $=_RI, RTar Hier (fRovo) & fUar &1 -1 RIS Held $_YR H 9IS &l o,
STafds ureft & fUar &1 9/ e T § O Uil 91 @1 a9 |19 SUAM AME 9. g3 g8l
HRATT AT ¢ |

31d: FAAERY BT 59 qeAl AR gRT Grod [Har Sem § 6 39 79 ol & dr A
I fHA Bl SR/ VAR 2 dl 98 25—08—2025 DI ATl / dbTeld= ITaTeld 8ol H U BIhY
AT IR/ TR YT R Fahall B, AIAT Hlg Soik /YaRTSl U 9 B H IR H THaRw
PTRIATE! 3T H TS SR A9 GOXT PR & MM UIRT PR Y G |

AT fedTh 25—08—2025 BT AR SRR 9 HIBR ATeld Afed IR fhar T |

HIeR | &R / —
TEID Y (T9) Td dedlelar,
g1, Rt sirsT (o wo) |

§ IS PRIBRI FUSIIBN, SU—ewId SIgRgRI, e wiTer (fBovo)

Tt o : 79 Misc. /NT /2025

s fHe a1l g3 o I {AR, A T S[HER YR, SU—dsdldd SIHERI, el
FITST (FFoM0) reff |

CEIk
STH STl

TrfAT—ua SN M 13(3) fZATeret URer S UG §Qg USITaROT STeaH, 1960,

urefl & fFeR) ATt 93 &7 IS HAR, A T STHER JHYR, SU—dg¥ld STaRgR], foTef
BTl (fBovo) 7 UrRFT—ua URgd $Rd gV Mded fhar € fb SHe fUar = 9 |AR &1 9y
fai 12—06—1978 @I T T UARIT YR 4 8g AT | FoT4 I8 Sre=dE@er I =R
% Rare H 9 9 BRal Fabl, N 98 IM Uad d9agR & Jaad Rabre § a6 HRar dredl

=l

3 39 SWER @ R WIAMRY &l Gfod fhar oirar 2 6 Saad 9y ofiaxor o
PRAM IR el Afdd BT B SR/ TARIST 8 A1 g8 3Tl AT bl i 27—08—2025
BT UTd: 10.00 g1 IMETeld ol H IURLT BB JUAT VARG U B Fhdl & | Pls UaRIoT YT o
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B B R W G TSR0 I YEdd qEYR $ Yardd RéTe H ol bR IR Ifee uikd
R oy W |

ST faip 26—07—2025 Pl ¥R EXIER T HIBR WAfed SIRI §arT |

AR | FXATEIRT / —
BRIBRT TUSTIEIHNI,

Iu—gddd STHRERI, ST HiRTST (F20Y0) |

9 3T # T BIgR, HRIDRI IUSTOGRI, ST, forer wireT (fBovo)

A=l <dl g 2 9T RE, Fardl Wa g, SIeER TaTd, dediid dorre, T Sivsl
(f2od0) |

ERIk
SIEEVE

A3 SR IRT 13(3) ST Ud J&g TSRl T4, 1969.

| <Al gl 8 9RT 45, Mardl Ta G, STHRER AT, dENre ot e, STl wivTsl
(fBodo) ¥ 3 areTerd # WT—UF YoIRT & fb SHd AYR @old Rig g3 "ok 31 I ﬁTﬂ'CB

22—01—1980 I T P, SIHER AT, Tl qoid H gs ol | W] 39 IR UaId & Rbrs
3 UfRTT T BYArT S T | I I UGN B AR A o |

A T ANCH & Aegd W AIERRY &I gfad fear orar 2 fd Al f&d afed o
SWIFT T /FG & UGB aR H PHlg IR /YaRISl 81 A 98 (a71d 05—09—2025 BT Jd8
10.00 oI IATATT IT THIATT BIOR SMHI U PR Fhdl © | JAT SWIFT o /T D
UOThROT IR 3T UIRT B ol SR | S9d SURI fhell i YbR BT hlg W SOk /AR +

GAT STRATT |

371 f&ieh 26—07—2025 BT WX EXIER T HIBR IAaTeld GIRT STRI 3T |

AER | FEIRT / —
PRIPN] TUSTIETBNI,
e, Rterr it (Rovo) |

¥ I7QTad #f TA9 SIgR, BRIGRT JUSIRAGHN, Sorr, ffer Hivrer (fRovo)

Jga=d [4g g3 &0 Al R4g, Al Mg g SreeRr 9o, dediid o, RNTar el
(f2omo) |

ERIE
STH STl

A3 R IRT 13(3) ST Ud J& USiixvT T4, 1969.
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SWIA STH/FG & UolldR0T aN H DI IoR /YaRIS & ol 98 faIdh 05—09—2025 HI Jag
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STRITT |

31TST &I 26—07—2025 DI WX BRIER g HIBR JaTeAd GIRT SIRI §aTT |

AER | FARIRT / —
PIRIBN] TUSIEHN,

dorTer, et wirer (fRowo) |

9 AT BIRIGRI SUSIHRI, <&, dediied <exl, forer wivrer (fRo wo)
q HEHT:
ofier < g Ivg. e, Mg ARIR), STHER Tdell, dgdiel qesl, forelm HivTel, 20 Uo |
GRIG
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e (A FATQ) 99 37 ST |
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BT YRIAT BT WHR fhar SIeT |

ATER | EIETRT / —
HIRIBRT TUSIIBNT BT,

TEd <&, ftetr wivrsT (fRo o) |
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ERIk|
NHYT ATH Sf-dT

TR R GRT 13(3) ST Td g AT, 1966.
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AER | FAEIRT / —
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St wireT (fRowo)
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ureff s T@fds R g3 o Q9 9, A8l 99, SIdeR TRR, dedid sraRieyR, forem
FiTel, 20 Yo 7 URM-UF M BfehAT T AW TG Aled 39 MR W YOIRT B fd 3
omal f&AI® 21—05—2023 T &l A YA A ofred, il House No. 498-B/1st Floor Near
Qila, Chandigarh-160 025 & W1 f&wg AfH—RaTs & FITAR T~ gg T | olfhd g8 Sr=Iwsian
@ PR TH A P GSNHRY M Yadd R H qol Aol dRal do o | Ry urfiror ar@
TSl AT ATE & |

A 9 HYAI HAGI §RT M SiEal & gfaa fhan orar & 6 afe fadt aafed o
IO @Y IS B GONBRYT R hls ok d TaRISl & o I8 9 Iferad § IrTaidd T
JPHTATT BIOR BIHR IUAT IOR AT TaRTST faHAh 29—-08—2025 ®I §9 3f&Tad H UL B Ahdl
2| BIOR 89 & JRa ¥ BT A1 {5 &1 Big SR T TaRTSl &l GAT SIRATT G Uil &
MY UM UId Afd <R Bl UIRd &x e SIe |

371 f&HTe 24—07—2025 BT WX EXIER T HISR IAaTeld GIRT STRI 3T |

AER | FARIRT / —
PRGN TUSIIBRT V4 TEAIILR,

SIAREYR, fSTetm sirel (fRovo) |

In the Court of Sh. Nishant Kumar, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Tenzin Lama s/o Sh. Tsering Tenzin, r/o Ward No. 6, Snow View Underground
Market, P.O. & Tehsil Manali, District Kullu at present r/o House No. 297, Lankabekar, P.O.
Dhalpur, Tehsil and District Kullu (H.P.).

2. Rinzin Dolma d/o Sh. Tehzin Gurmey, r/o House No. 297, Lankabekar, P.O. Dhalpur,
Tehsil and District Kullu (H.P.) . .Applicants.

Versus
General Public

Subject—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Tenzin Lama and Rinzin Dolma have filed an application alongwith affidavits in the court
of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 17-07-2019 and they are living as husband and wife since then, hence their marriage
may be registered under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or writing before this
court on or before 15-08-2025. The objection received after 15-08-2025 will not be entertained and
marriage will be registered accordingly.
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Issued today on 19-07-2025 under my hand and seal of the court.

Seal. Sd/-
(NISHANT KUMAR, HAS),

Sub-Divisional Magistrate,

Kullu, District Kullu (H.P.).

In the Court of Executive Magistrate, Theog, Tehsil Theog,
District Shimla (H. P.)

Master Rajat s/o Sh. Laiq Ram, r/o Village Patinal, P.O. Mahog, Tehsil Theog, District
Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, a case regarding entry of birth of Master Rajat s/o Sh. Laiq Ram, r/o Village
Patinal, P.O. Mahog, Tehsil Theog, District Shimla (H.P.) has been received in this office from
Additional Distt. Registrar (Birth & Death) with vide letter No. 4486, Dated 18-07-2025 for further
necessary under Section 13(3) of Birth & Death registration Act, 1969.

Whereas Sh. Laiq Ram has also submitted an application on dated 19-07-2025 in this office
to enter the date of birth of his son in the record of Registrar, Birth & Death in Gram Panchayat
Mahog, Tehsil Theog, District Shimla, H.P.

SL. Name of the person whose date of Relation Date of Birth
No. birth is to be entered
L. Master Rajat Self 04-01-2006

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named present in the record of Registrar, Birth
and Death, in Gram Panchayat Mahog, Tehsil Theog, may file their claims/objections in the court
within one month of publication of this notice in Govt. e-Gazette, failing which necessary orders
will be passed.

Issued today on 28-07-2025 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate,
Theog, District Shimla (H.P.).

9 3reTad AN e I dEdeieR / SRIGR! SUSIEdRI, dediel T @],
e Rrren, fRwmra wewr

ST GEIq=T g1 A1 a7 =rer, FaRi I waTe, STeheR g dedlel TR, el R,
fovo |
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JATH ST-d
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gfohal (W |ATUa) URAR Adhdl g AfId §RT STUTIAT YAT—U3 URJd aR IR fhar © &
IHBT STH GOIHROT FRIT T YaRd Rble d &l fhar S |

3d: 39 S¥IBR GRI MM SiFal 9o FHfba RedeRrl & gfua fear smar g f6 afe
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3ITST f&=ieh 25—07—2025 BT WX BRIIER d HIBX AQTeld Aled SR gafT |

AR | FAERd / —
(arferet ),

TEAIAER / BIRIBRT TUSTRIBN],
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9 3AqTeId Hed qAEdt fgda Sof, dediar R i,
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1. ST AT gl GRa XM, Faril g 9 SR Sfeld, dudila g, forer R,
fRHTEd Uael, 2. IR d< YA A1, IM, Fardl Td sehsard, dedia a e R, fFamEe v,
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6
7
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. A fder gt w1 v, ardl T sesard, ekl 9 e R, fRarre yew, 8. e
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BhSATd, dedid 9 foen Ren, feamee gewr, 12, #WdT gar gE Toten, e T
Bhedld, dgdial 9 foren RMern, Zaree ucwr, 13. ¥ M Y3 99 M, Faril Ta shsard,
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Smt. Prem Dassi w/o Lt. Tuie Ram, r/o Village Ketu, P.O. Taklech, Tehsil Rampur
Bushahr, Distt. Shimla, H.P. .. Applicant.

Versus

General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME
Whereas, the above named applicant has submitted an application for the correction of her
name from "PREM w/o RAJ KUMAR" to PREM DASSI w/o TUIE RAM" in the records of the
Aadhar Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regardings change their name as "PREM DASSI w/o TUIE RAM" in place of PREM
w/o RAJ KUMAR" they should appear before the undersigned on or before 14-08-2025 either
personally or through their authorized agent/pleader.
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In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 16th day of the July, 2025 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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CORRECTION OF NAME

I, Sonu d/o Late Ramku, r/o Village Matla, P.O. Nishani, Tehsil Nirmand, District Kullu
(H.P.) declare that my name is Shoba Sharma in Aadhar Card. Whereas in Panchayat records it is
Sonu. Sonu name should be corrected.

SONU

d/o Late Ramku,

r/o Village Matla, P.O. Nishani,
Tehsil Nirmand, District Kullu (H.P.).
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CHANGE OF NAME

I, Harish Kumar Sharotary (58 years) s/o Sh. Pyare Lal Sharotary, r/o Ward No. 5,
Sharotary Mohalla and Tehsil Nagrota Bagwan, District Kangra (H.P.) declare as under that as per
Aadhar Card, PAN Card, Parivar Nakal and other documents my name is entered as Harish Kumar
Sharotary, but in my daughter Manvi Sharotary's school certificate my name is entered as Harish
Sharotary instead of Harish Kumar Sharotary. My correct name is Harish Kumar Sharotary.

HARISH KUMAR SHAROTARY

s/o0 Sh. Pyare Lal Sharotary,

r/o Ward No. 5, Sharotary Mohalla ,

Tehsil Nagrota Bagwan, District Kangra (H.P.)

CHANGE OF NAME

I, Shoumil Garla s/o Sh. Mohan Singh, r/o Village Gadhyani, P.O. Rakhoh, Tehsil
Sarkaghat, District Mandi (H.P.) declare that in my 10th & +2 certificates issued by CBSE &
Certificate of BBA program of IGNOU, my father's name is wrongly entered as Mohan Singh
Garla. Whereas my father's correct name is Mohan Singh. Please note.

SHOUMIL GARLA

s/o Sh. Mohan Singh,

r/o Village Gadhyani, P.O. Rakhoh,
Tehsil Sarkaghat, District Mandi (H.P.).

CHANGE OF NAME

I, Baby w/o Sh. Ramesh Kumar, r/o Village Dolag, P.O. & Tehsil Kandaghat, District Solan
(H.P.) declare that I have changed my name from Baby to Kailash Devi. Please note all concerned
for further.

BABY
w/o Sh. Ramesh Kumar,

r/o Village Dolag,
P.O. & Tehsil Kandaghat, District Solan (H.P.)

CHANGE OF NAME

I, Savitri Devi w/o Sh. Kamal Dev, r/o Village Nalwa, Tehsil Kasauli, District Solan (H.P.)
have changed my name from Sumitra Devi to Savitri Devi. All concerned please note.

SAVITRI DEVI
w/o Sh. Kamal Dev,

r/o Village Nalwa,
Tehsil Kasauli, District Solan (H.P.).
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CHANGE OF NAME

I, Veena Devi w/o Sh. Veenu Ram, r/o Village Bhatoh, P.O. Maseran, Tehsil Sarkaghat,
District Mandi (H.P.) declare that in my Aadhar Card my name is wrongly entered as Beena Devi
which should be corrected as Veena Devi. please correct this.

VEENA DEVI

w/o Sh. Veenu Ram,

r/o Village Bhatoh, P.O. Maseran,
Tehsil Sarkaghat, District Mandi (H.P.).

CHANGE OF NAME

I, Lalita Devi (age 73) w/o Sh. Dina Nath Ahluwalia, r/o Village Gaggal, P.O. Ladwara,
Tehsil Shahpur, District Kangra (H.P.) declare that my name has been wrongly entered as Lalita
Ahluwalia in place of Lalita Devi in Pension Payment Order of my husband, whereas my correct
name is Lalita Devi which is entered in Aadhar Card and my various documents. Please enter my
correct name Lalita Devi instead of Lalita Ahluwalia in Pension Payment Order. Please note.

LALITA DEVI
w/o Sh. Dina Nath Ahluwalia,

r/o Village Gaggal, P.O. Ladwara,
Tehsil Shahpur, District Kangra (H.P.).

CORRECTION OF NAME

I, Bina Kumari w/o Sh. Vijay Kumar, r/o Village Sakoh, Tehsil Jaisinghpur, District Kangra
(H.P.) hereby declare that my name is incorrectly mentioned as Veena Devi in my husband's army
records. I request that the same be corrected to Bina Kumari.

BINA KUMARI

w/o Sh. Vijay Kumar,

r/o Village Sakoh,

Tehsil Jaisinghpur, District Kangra (H.P.).

CHANGE OF NAME

I, Jiuly w/o Sh. Chet Ram, r/o Village Thana, Tehsil Tikkar, District Shimla (H.P.) declare
that my name is wrongly mentioned as Jebli Devi in my Aadhar Card. Therefore it should be
changed to Jiuly in my Aadhar Card. Note the relevant information.

JIULY

w/o Sh. Chet Ram,

r/o Village Thana,

Tehsil Tikkar, District Shimla (H.P.).
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CHANGE OF NAME

I, Amro Devi w/o Sh. Prem Chand, r/o Village Dhanwan, P.O. Karara, Tehsil & District
Hamirpur (H.P.) declare that I have changed my name from Amrawati to Amro Devi for all

purposes in future. Please note.

AMRO DEVI

w/o Sh. Prem Chand,

r/o Village Dhanwan, P.O. Karara,
Tehsil & District Hamirpur (H.P.).

CHANGE OF NAME

I, Prahlad Singh age 47 years s/o Sh. Ram Lal, /o Village Haripur, Tehsil Haripur, District
Kangra (H.P.) declare that my son's correct name is Anmol Rana. But in his Aadhar Card it has
been wrongly entered as Prahlad Singh instead of Anmol Rana. Affidavit No. IN

HP51793628292217X, dated 07-07-2025.

PRAHLAD SINGH

s/o Sh. Ram Lal,

r/o Village Haripur,

Tehsil Haripur, District Kangra (H.P.).
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